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Delay/Tostponement of MIG-27 upgrada-
tion project
1590. SHRI RAJUBHAI A.

PARMAR.

SHRI SUSHILKUMAR
SAMBHAIJIRAO
SHINDE:

SHRIMATI VEENA VERMA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the project
for upgradation of MIG-27 has been de-
layed or indefinitely postponed; and

(b) if so, the extent thercof and
rcasons for the delay and the number of
MIG-27 aircrafts with IAF and how many
of them are grounded?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
N.V.N. SOMU): (a) and (b) No, Sir.
Upgradation of MIG-27 is planned during
the 9th Plan period. No aircraft is
grounded because of non-upgradation.

Bofors resumed Arms sale

1591. SHRI ASHOK MITRA: Will the
Minister of DEFENCE be plcased to
statc:

(a) whether, as reported in forcign
newspapers, the Bofors company has re-
sumed sales of arms to India; and

{b) in case answer to part (a) is in the
affirmative, the reasons for again allow-
ing this company to do business in this
country despite its black record?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
N.V.N. SOMU): (a) and (b) There is an
embargo on M/s. Bofors till they yield
the names and full details of the reci-
pients of the commission in the Supply
Contract for the FI 77B Gun System and
ammunition and return the amount. The
embargo countinucs,

Components worth approximately Rs.
10.16 crores were procured by Ordance
Factory Board during the period 1993-94
0 1996-97 from Ms/s. MIPRO ADB of
Sweden for the manufacture of weapons
and ammunition. It had been confirmed

[6 AUGUST 1997]

to Unstarred Questions 106

by the Indian Embassy in Sweden that
M/s. MIPRO AB did not have any links
with M/s. Bofors.

CBI report on Bofors kickback

1592. SHRI JALALUDIN ANSARI:
SHRI J. CHITHARANIAN:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Central Burcau of
Investigation (CBI) has submiticd its re-
port on the multi-crorc Bofors kickback
case; and

(b) if so, the details thereof and Gov-
ernment’s decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
N.V.N. SOMU): (a) Yes, Sir.

(b) Further action on the Report will
be as per the provisions of law and
divulging details of the report at this
stage could prejudice further action as
provided under the law.
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